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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUT FACK 

No ......... ......................199/ 

- ...................Apphcant (s) 

Versus 

Respondent (s) 

Sr. No. 	Date 	 Order with Signature 

1- 

/JLQ Ji' 

07 	/ 

k 

2. 19.3.9 Heard the learned Cansel for the 

ap1icnt. the aoolicaflt wants an order of transfer on 

comiassionate grounds. The applicant has not yet been 

able to say any violation of any statutory rule or 

deviation of princi)le of natural justice. The transfer 

of the applicant be considered if realty there is any 

cause' compassion. The administration is the best 

judge who would consider the case of the applicant 

sympthetically. 

Vice-Chairman 

-/K~' 
Menber (Judicial) 


